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No, M,A.508 of 2001
{ 0,4,672/1992)

Date of order s 26.7.2001
Present ¢ Hon'ble My, D, Purkayastha, Jwlicial Member

Hon'ble My, L,R,K, Prasad, Administrative Member

PRADIF KR, MISHR:

Vs,

UNION OF INDIA & ORS,

For the applicant $ Mr., T,K, Biswas,_éounsel

For the respondents s Br, R.M, Poycho»dhury, coungel

"ORDER

This M,A. has been filed ioy thé a.pplicnant' for- restoratioﬁ}%
of the O,A. after setting aside the order of di émissal d’ate_d
27,6.2001 i',passed by this 'I‘r:.bunal.

2. 'We‘ have heard the 1d. .counsel. for both sides; After
hearing both sides, the order dated 27;.6. 2091 is hereby st

aside and the O,A., is restored to iﬁs original file and number.
.

" The O,A. be listed for hearing on 27,8,2001, Accoxdingly, the

M.,a, stands disposed of, No order as to costs,
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